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NI OF IIMMIA & OR:Z Rezspondents

Mr. J.F. Faashik : Counzel for thz applicant.
Mr., Z.5. Hagan ¢ Counes=l for the respondents.

CORAM:
Hon'ble Mr.'Justice D.L, Mehta, Vice-Chzirman
on'hle Ms., Usha Sen, Mzmber (Adm.,)

Hon'hle Mr, Justice DL, Mehta, Viece<Chairman:

Hearld the learned counsel for the parties,
2. We have perused the ACR of 1982 of the applicant,
Annexuré A-~11l. In thiz ACR, general remarks are that bes
the work is not satisfactory and<is not fit for promotion

2nd in most of the items, performance has been cshown as

‘roor'. In the sukeszgquent year 19222 alszo, the zimdlar
remarks are there and hisg wark has heen cshown as 'very
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roor'., Again, in the arplicant has earnsd
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the game reputation and he has not inproved his performance

3. There i3 an accountability and the perscons
who zre not performing their dutiss proparly cannot be
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promoted, On the cintrary, ther:
that such Jezd hojirses should be allowsd to go.

4., F>r the reacone mentioned zbove, we are

gatizfied that no case iz mzde out hy the a;pli:%nt and
' ing |
the respondents ware justified in giving a fiz@’rh~f he

is not fit for promotion,

8 In the resalt, the 0,3, iz dismizsed acoordingly,
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( USHA SEN ) ( .L. MBEHTA )
Administrative Memnter Vice-Chairman
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